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Law and Order In Deihl 

3043. SHRI CHENGALRAYA NAlDU: 
Will tbe Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetber it is a fact that on tbe 8th 
January. 1969, a foreign couple was relieved 
of casb near tbe Airlines Office, New Delhi; 

(b) whetber it is also a fact tbat on the 
24tb October, 1968 four arm cd men raided 
a house in the staft' colony on the T. B. 
Hospital. Mehrauli and decamped with 
lold ornaments and cash ; and 

(c) ir so, tbe steps being taken to stop 
tbe deterioratina conditions of law and 
order situation in the Capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDHYA CHARAN SHUKLA): (al A 
report was lodged wilh the Deihl Police 
tbat a forelln couple was relieved of cash 
on Jan Patb on 6lh January. 1969. The 
casc II under invcstigation. 

(b) A report was lodled with the Deihl 
Police that on the night between 21rd/241h 
December, 1968, four armed men raided a 
bouse in tbe staff colony on tbe T.B. HOI-
pital, Mehraull and decemped wltb lold 
ornaments and casb. The case Is under 
Investigation. 

(cl The crime situation In Deihl Is 
reviewed from lime to time and necessary 
preveDtive and otber measures are taken by 
tu Adminlltratlon In accordance with law. 
Known bad cbaracten are kept under 
• urwtllaace aad patrolllni Is In tenlifled In 
"acted arcu. 

D".rtmenltll Pl'OIIIotIo. Coanlttee I. 
EII_tl_ Mlal.try 

3044. SHRI S. C. SAMANTA: Will 
tbe Uiolater of EDUCATION AND 
YOUTH SERVICES be ,plcllsed t~ ~le : 

'al .Ii~. wboll tlal ~rlalOPlBl Pro-

motion Committee for GUltted Officen ia 
tbe Technical Division of his Mlnlltry ba. 
aot met and for wbit realGos : 

(b) at what frequeacy the lIi4 COllI. 
mittee is requi red to meet ; 

(c) wbat is the number 0' Gazetted 
Officers wbote Interells have beea affected 
or jeopardised because of the Committee 
havial not met ; aad 

(d) the reasons for aot taklna aay 
action for eilher actlvisial tbe COIII ... i" .. 
or makin8 any other arraagemeall for 
regularislag Depanmental Promo.loDl a. 
and whea they are due? 

THE MINISTER OF EDU~TfON 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO) : (a) The laSI meetlnl of tbe Depart-
mental Promolion Committee (Sealor) wa. 
beld on the 28lh November, 1968. and tba' 
of the Departmental Promotion Committee 
(Juaior) on the 11th SeptembDr, 1962. The 
reasoa for not convening tbe meetlal of 
the Deparmeatal Promotion Com .... It' .. 
(Juniar) subsequeatly Is that some proposal. 
to modify the Recruitment Rulos for the 
post of Assistant EducaJion Officer (Techal. 
cal) have beea under coulderation. 

(b) According to tbe latest intrudioal 
issued by tbe Ministry of Home Affaln, a 
select list should be vali.1 for one year aad, 
in aay case, the select list should ceuc to 
be in force oa the expiry of a period of ODe 
year and six moolhs or wbco a 'restl Ilst Ia 
prepared whichever is earlier. l'bll IIICtCIIII 
of the Departmental Promotioa Committee 
should thus normally lie held once every 
year. 

(e) One. 
(d) Due to administrative reasoal, the 

mectinll of tbe·Depart_tal ProlllO&ionl 
Committees couid nOI be held al oIleD, " •. 
was nccellary. .However, Slept .... .,.... 
taken to easure that in lulure the m."inli 
of the Departmental Promotion COlDmllleu 
IIrc held al regular intervals of about a 
year . 
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K"lsloo of Alr·Far.s and Freight Rat .. 

3046. SHRI GADILINGANA GOWD: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to stato: 

la) whetber the Air India/Indian Air-
lines !lIe contemplating to revile the air-
fare/freight rates; and 

lb) if so, the details thereof and the 
rouoos Iborefor ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) There is 110 such proposal at presenl. 
except lor promotional rares by Air·lndia, 
subject to I.A.T.A. Rellulatlons. 

(b) PO" DOr ariso. 

IndlRD Studellts StudylDglD ForeIgn 
Countries 

3047. SHRI GADILINGANA GOWD: 
Will tbo Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) the State·wise number of rndian 
students in foreign countries, country-wise, 
and the subjects in which they are specia-
lisina; 

(b) the number of such students who 
have over· stayed abroad; 

(c) the reasons for thetr overstay? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO) : (a) A statement of Indian students 
abroad, country·wise and subject-wise is 
laid on the Table of the Sabha. r Placed In 
Library. &e No LT-141!69]. State-wise 
break· up is not available. 

(b) and (e). Information is not aval. 
lable. 

Pak Nationals In Aadbra Pradesh 

3048. SHRI GADILINOANA GOWD; 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of Pakistani nationals 
who have settled in the State of Andhra 
Pradesh during the last five years ; 

(b) the number of persons out of them 
who have extended their period of stay; 

(c) tbe number of prrsons out of them 
who bave returned to Pakistan; and 

(d) tbe number out of thorn to whom 
notices have been Issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AfFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) to (d). 
The number of PakIstani n8tlooals who 
came to Andhra Pradesh durinll the five 
yean from 1964 to 1968 was 6402. Of tbem, 
S were llranted settlemeot facilities, 2S4 
were ,raoted extensIon of slay, 5994 return-
ed to Pakistan and 43 were lerved with 
quit Dotices. Of the 43 perSODS, who were 
served with quit Dollces, 9 returned to Pakls-
tlln on service of lucb ootices, 33 wero 
deported and tbe r._lnlol I filed 8 writ 
pelittoD wblch pondiDJ ill tbe Hl,h Coutt. 




